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lAaDs to flti .. fIaIM.", 
*833. SHRl D P. JADEJA: Will tile 

Mia; ... , of AGIlI.CULTUR.£ be pleased to tta. : 
<a) ttla stops being taken to live 10", 

term, promotional assistance to deep·sea 
&bini iadustry by way of iD~rest COftCe5sioos 
on Joans etc ; 

(b) the steps Government propose to 
take to arrange for re-scheduling of repay- . 
m.cnt of Shippinl Develop1'lJleot Fund Com­
mltt~c loans and loans flom other financial 
iDS1.itlUi~s ; and 

(c) whether Government propose to con­
vene a meeting of the nationalised banks 5'0 

as to ensure that loans at reasonable terms 
are given to all fishing units, penal interest is 
done away with and high rates of interest on 
the purcha-se of fishiog boats and trawlers 
are abolished ~ 

THE MINISTER ·OF SrATE IN THE 
DEP·ART.MENT OF AGRICULTURE AND 
COOPERATION (SHItI YOGENDRA 
MAKWANA): (a) to (c). A Statement is 
given bel·ow. 

StateDlelM 

(a) Under the Trawler Development 
Scheme which was in operation till 31- 3 .. 86 
soft loan facilities were ex.tended to the fish­
ing companies for aquisitioQI of deep-sea 
fishing. vessels by either. impott or.' india_nc.· 
ou.s construction. Under the scheme, loans 
w.eJiC extonded upts:> 90 percent. of elF val uc 
in .tbe cast of imp.orted tra.wlers at an annua,1 
in,tere~t rate of 7.5 percent and in the CDse 
of mpigeneous trawlers, loans. upto 9S per­
cent of the cost (Jf trawler oU.ous· 33. percent· 
subsidy, which is given to Indian Shipyards, 
at an annual interest rate of 6.7 S 
percent. Soft loans facilities, were, 
however, not available h) the large houses 
and the, 'companies coming· under the 
provisions of M.RTP/PEltA. The continu­
anco oe·tbe' schome beyond Marcb' 1986, is 
~urrentl1 under rev ... .: 

(b) A smaU Groap bas been ~ll.titutc4. 
to lQOk into .. tb. cases of. overdues 110m 
4ef.auJtiol Fishio8' companies and to soapst 
remedJal measures including rescbeduleJllent, 
if necessary. for cOD$ideration of the Oova:n~ 
mont. ' 

There are only 4 companies invol vea 
who have defaulted in payment of dues aria .. 
ina from the defen-ed payment guarantees 
liven by tho State Bank of India to the. 
Mexican Financing Institution on behalf of 
these companies to cover 80 percent of tbe 
cost of trawler imported from that country. 
In case of one company the SBI ba'Yc. aareed 
to reschedule the loan. In the case of 
remaining three companies, the SBI have 
filed civil suits in the Court of Subordinate 
Judge, Vishakhapatnam and the matter is 
pending. 

(c) With a view to opening a supple .. 
mentary window through commercial banks, 
negotiations are being held with the Nationa­
lised banks, for extending soft loans at 
reasonable terms to the fishing industry for 
acquisition of deep sea fishing trawlers. 

SHRI D.P. JADEJA : The statement that 
bas been given to us is satisfactory and very 
exhaustive. But I would ]ike to knuw from 
the hon M-inister that when he says that the 
catches for the last year have been less than 
what it was in the earlier years, does it mean 
tbat either there is overfishing in the main 
fishing areas over there or is it because of 
more trawlers than what is necessary having 
been imported or constructed in India ? 

SHRI YOOENDRA MAKWANA: Our 
fleet of tr3wler:s i51 not very . big even at 
present. It should be nearly 300 to 500 where 
as it is only 120 at present in~ludjDg the: 33 
chartered trawlers. But the catch of the fish 
depend's upon so many factors like climatic 
conditions and also sometimes the current 
of seas. Then there are migratory $pecies 
which migrate from place to place. So there 
are a' number of factors which affect the 
volume of the catch. 

SHRI D. P. JADEJA : To develop deep 
sea fishing there was an incentive scheme 
whereby all. State Corporations who deal in 
fishioa were given trawlers out of turn, 
~.tber tbey were allowed to import trawlers. 



·Ma,·1 k!\ow' r,em··tM w ... !.Iiaitter whotbtli t., ,Stat6-GoVlrmnlnts whioh have lOt tEaw­
}era tor i dev.~. deep sea, Dabi .. , with .. 
their,·U.its or ft.bina in tl\eif OWB ,Seato ar_ 
have Il\GYed <Wet' to Viml' al molt of tbo 
fillH.. companiel tbroQlllODt ladia, have 
now 1011. to Vizas where over-Dabill, i& 
take-D. place and tbe fisbermen. there are nGt( 
as active as the fishermen is, Kerala. btcause, 
the over·fishing boats cannot operate in 
K.erala Waters. Regardiul Part (c) of. your 
answer, may I know from the'Hon. Minister 
when he said tbat a small group bas been 
constituted to go into all these details~ will 
be also consider that tho SOFG loan w:bioh 
is to be extended for anotber 3 months may 
be extended for ole year so that all the 
backlog is also cleared 1 

SHRI YOGENDRA MAKWANA: It 
is under review. 

(Interrupt ionJ) 

PROF. P. J. KURIEN:· It has been 
reported that the fish catch is on tbe decline 
especially in the WesteJiIll Coast. I hope the 
Minister is also aware of this. He has made 
a hint of this in the answer. I would like to 
know whether a study has been conducted 
on the reasons, for tbis? Is it due to over­
exploitation of the resources and that leads 
to depletion of our valuable resources and in 
that case what conservation measures you are 
taking for keeping up our resources and for 
better resource management. 

S'HR.l YOGBNDRA MAKWANA: I 
can say that there is a marginal decline this 
year. But .. this question pertains about the 
assistance to the deep-sea finishina .. · • • 
(Interruptions). It is not over-exploitation .. 
There is a marginal decline, I ceo say, which 
is due to .~ number of reasons. There is no 
evidence at present to prove that this is 
because of the more number of Trawlers 
which are fishing in this area and, therefore, 
there is over .. exploitation. you can say. and 
therefore there is a 'decline'. There is a 
sligbt. decline, a marginal dec1inc. But it 
cannot be said • decline' also. 

(Interruptions) 
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FiDUCial .... tau. to U..P~' ,. 
So,.aa De.velop"Dt 

Project 

-934.' DK. CHANDRA SHBlitHAR 
TRIPATHI: Win the Minister of,)i6fn~ 
CULTURE 'be pieased to· state': ' • . ' 'I'J 

(a) whotber Union Oovernment have 
rec:oived aoy proposal rrom Governtri~nt of 
Uttar Pradesh fot securing financjai Assistance 
from tbe International Fund for J\ariculturaal 
Development for Intcarated Soyabean Deve", 
lopmen t Project ; aDd ' 

(b) if so, tbe t.otal estimated cost tbereof 
aad the action taken by Governme.Qt in this 
connection ? 

THE tdlNISlllll OF STAre. IN r TaB 
DEPARTMENT OF AGBJCULTUM.&~ 
COOPERATION (Sid 1.1 yOGBNI)B.A 
MAKWANA). (a.) and (b): yes.:SU .. A 
proposal entitled "Integrated Do~"'pm~ 
of Soyabean in Hilt Districts of Uttar 
Prgdesh" bas been received from Uttar 
Pradesh Governmedt, for JM).iDl to', the 
Interna'tional Fund for Asricultural, ~ 
ment (IFAD), for fiMDeial alSis __ ~i Ttae 
proposal is fer Rs. 4631.51 I.b. ' wIIid. 
entails Rs. 84~lS lath in fNeilo excba_.~ .. 

The Government of Uttar Ptpstr' .. 
been requested to pl'O'¥ide cettefn ttlrt ... 
details to enable' tire Government of 1nd1a te 
process the matter. " 

DR. CHAN'DIt SHBKffAllA TRW-A-"tlt: 
Sir, may I know the date' orr wtticllJ ibis ''PI''' 
posat was submitted &y ttle U .P. GdYetltl1'JlDft 
to the Central Government? WItM'WeJ:ll4t" 
clarifications sought by the Centre and hOw 
many of them bave S·iDCC been received? 

SHRl VOOBNIMtA W'AKWAtiAi,: 
Mr. Speaker, Sir, I have lot with me all the 
informatioD, but I am afraid it will make 
the reply,unnecessarily 1001. This prQposal 
is for the bms of. Uttar Pradesb. In tho 
first iDStance, it was referred to the A1ricul· 
tural Pinanoe . Corporation, Bombay. The 
proposal includes some fonian excbaoae 
coinpoQCnt about wbicb ,wo have ukod from 
tho State Govcmmoat. 'tbo State GovorD· 


